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IN THE HIGH COURT OF KARNATAKA AT BENGALURU
DATED THIS THE 18™ DAY OF FEBRUARY, 2026
PRESENT
THE HON'BLE MR. JUSTICE S.G.PANDIT
AND
THE HON'BLE MR. JUSTICE K. V. ARAVIND

WRIT PETITION No. 4094 OF 2023 (S-KSAT)

BETWEEN:

1. K.N. SUDHA MANI,
D/O NARAYANA GOWDA,
AGED ABOUT 37 YEARS,
WORKING AS ASSISTANT DIRECTOR,
SOCIAL WELFARE DEPARTMENT,
T. NARASIPURA TALUK,
MYSURU DISTRICT 571124.
...PETITIONER

(BY SRI A. NAGARAJAPPA, ADVOCATE)

AND:

1. STATE OF KARNATAKA,
REPRESENTED BY ITS
UNDER SECRETARY-1,
SOCIAL WELFARE DEPARTMENT,
VIKASA SOUDHA,
BENGALURU 560001.

2. THE COMMISSIONER,
SOCIAL WELFARE DEPARTMENT,
M. S. BUILDING,
BENGALURU 560001.
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3. THE DIRECTOR,
DIRECTORATE OF TRIBUNAL
WELFARE DEPARTMENT,
No.34, 1°T FLOOR, LOTUS TOWERS,
RACE COURSE ROAD,
BENGALURU-560001.
..RESPONDENTS

(BY SRI V. SHIVAREDDY, AGA FOR R1 TO R3)

THIS WRIT PETITION IS FILED UNDER ARTICLES 226
AND 227 OF THE CONSTITUTION OF INDIA PRAYING TO
QUASHING THE ORDER IMPOSING PUNISHMENT AGAINST THE
PETITIONER BEARING No.SaKaNi/Sibbadndi-2/CR-22/17-18
DATED 27.12.2019 VIDE ANNEXURE-A9 PASSED BY THE 2"P
RESPONDENT AUTHORITY.

THIS PETITION, COMING ON FOR ORDERS THIS DAY,
ORDER WAS MADE THEREIN AS UNDER:

CORAM: HON'BLE MR. JUSTICE S.G.PANDIT
ﬁl%dN'BLE MR. JUSTICE K. V. ARAVIND
ORAL ORDER
(PER: HON'BLE MR. JUSTICE S.G.PANDIT)

The petitioner aggrieved by order dated 13.10.2022 in
Application No0.954/2020 passed by the Karnataka State
Administrative Tribunal, Bengaluru (for short 'the Tribunal')
whereunder, the petitioner's prayer to quash the order of
penalty dated 27.12.2019 (Annexure-A9) imposing penalty of

withholding two increments without cumulative effect and

recovery of a sum of Rs.1,51,700/- by installment, is rejected.
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2. Heard learned counsel Sri. A. Nagarajappa for the
petitioner and learned Additional Government Advocate
Sri. V. Shivareddy for respondent Nos.1 to 3. Perused the

entire writ petition papers.

3. The brief facts of the case are that the petitioner
while working as Assistant Director of Department of Social
Welfare, K.R. Pete Taluk, Articles of Charge dated 22.11.2016
was issued, alleging certain misconduct in not performing her
supervisory duty over the Pre-metric Boys Hostel, K.R. Pete.
On the said articles of charge, a detailed enquiry was conducted
and the Enquiry Officer submitted report dated 15.05.2019
holding that Charge No.1 is proved and Charge Nos.2 and 3 are

partly proved.

3.1 The petitioner was issued with second show cause
notice dated 18.07.2019 along with the enquiry report. The
petitioner is said to have submitted a reply. The Disciplinary
Authority, the State Government, on considering the enquiry
report and reply of the petitioner, imposed penalty under

impugned order dated 27.12.2019 imposing penalty of
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withholding two increments without cumulative effect and
recovery of a sum of Rs.1,51,700/- in 31 installments.
Questioning the said order of penalty, the petitioner was before

the Tribunal.

3.2 The Tribunal under impugned order was of the
opinion that the Disciplinary Authority examined entire
materials and thereafter proceeded to impose the penalty. The
Tribunal also observed that looking to the nature and gravity of
charge, the penalty is reasonable, proper and proportionate.
Aggrieved by the order of penalty as well as the order of the

Tribunal, the petitioner is before this Court in this writ petition.

4, Learned counsel Sri. A. Nagarajappa for the
petitioner would submit that there is no material whatsoever to
prove the charge against the petitioner. Further, he submits
that the alleged charge against the petitioner is baseless and
the charges alleged against the petitioner relates to the Warden
of the Pre-metric Boys Hostel, K.R. Pete. He further that the
charge levelled against the Warden, enquiry was conducted and

was exonerated for the same allegation, as such, the petitioner
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ought to have been exonerated when the charges against the

warden is not proved.

4.1 Further, learned counsel would submit that in view
of the penalty, the petitioner's promotion was denied to the
next higher cadre of Deputy Director. It is also submitted that
the petitioner has submitted representation to the respondents
to consider her case for promotion to the next higher cadre of
Deputy Director as the period of punishment has already been
over. Thus, he would pray for appropriate direction to the

respondent-authorities.

5. Per contra, learned Additional Government
Advocate Sri. V. Shivareddy for respondent Nos.1 to 3 would
submit that the respondents imposed penalty under order
dated 27.12.2019 for the proved misconduct. Learned AGA
would submit that the enquiry officer has held that the charges
are proved based on the material placed on record. It is
submitted that the Disciplinary Authority examined PW.1 to
PW.4 and marked several documents to prove the charges
against the petitioner. The petitioner was given all the

opportunity to defend herself in the enquiry. It is further
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submitted that there are no procedural irregularities alleged
and as the punishment imposed is on proved misconduct, he

prays for dismissal of the writ petition.

6. Having heard the learned counsel for the parties
and on perusal of the entire material on record, we are not
inclined to interfere with the order of penalty as well as order
passed by the Tribunal, wherein the Tribunal upon examination
of the entire material has come to the conclusion that the
Disciplinary Authority imposed penalty of withholding two
increments without cumulative effect and recovery of a sum of
Rs.1,51,700/- and proceeded to impose the penalty. The
Tribunal has also observed that looking to the nature and
gravity of charge, the imposition of penalty is reasonable and

proportionate.

7. The charge against the petitioner reads as follows:

"esBeeT:-1

B: OB, B AT, ATOONT JTeFTIW, [T TR
QERSS, 3. ©U. T TORYD, ST I IBWE TR
QEPABOD  FOORFTIONTD), FITF TN ODTWIARYATC, e
Temoed, OINRY TBET, T TRJE PO TRHE
QOoD, . GUT. Herd W, AWT ERINT FODIF FeROOT
3308 [PREANSIIT Wi, WOT JITEFTFL, IRPL TV
QeRl, WOoT, VY, THIH HI03:08-01-20163 TTBY FeoT
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TIEON [OD [PRWTT. B3 W WTO  ITeF JTT(STRYE),
BB TOYED QRS SONERD 9BT IeZ IBIB,FRHP0OTBOZ
SOIR JHH [OO FYID T FOWIZ, TWIASONTY,
$TTOZ  BDPTVONKD  QJ00%:04-03-2016 Tow  TTH
ROATR, TOdeITLRN B3 FFFOW INITNW TORLWOHTOTI.

3: WO ATOODNT ATEFJFD, . ST°. Feed ouRD BT
Qe VONNTTON  TPORD  WAONYT  LTRHE  JOODNYA
TOMRe  AYPNOR  TOWTINTVE Wi TR DTWOODZY,
BEONYI  RCLROTONTIT  GOTITIEF T, AT OO
QERS, OB, BY VBT TOLHCOIR RYRICTWNNIT. ST
WRTOND  Tex  QTWOODZ, VTP VT OTONSN
AQRODPTO0T e FOINY BBIAT  ABETH
DOLBTONIVRYT ~ TOWWORVIT.  ToORD WY
QTRHE QooRREN @@@@3’3 Peed VR OIHFNLD
DTOR T %m%ﬁ%/ofmmgemd wzj\ojsaﬁ@ ZIGIND
©EON  ATWEOROT  ANWTVWT  TF  DWT  DROLBRT
ROBORFNRITY, WTNAT QEIY st ealalovbyay
BOWWONT), TIVFWE ToNOE Aewo (IWS) ORI 19003
3(D)(iiiii) QVQOgrR, BJFEWT ToNOeE  Aewo  (W/NeFTEe,
QODOZED & WEYTD) NI 1957 TJoH IR FwF
ROCIDATOSED.

BSBRCJi— 2

B: AToWE. B AT AITOONT JTEFTIW, [0 TR
QeL, 3. ST, Hed OB, BT AR NWT  TRBE
WROTT ATHE AOOD g, 0%, FHeed 200053%; TOWOHATIOP
2014-15 Je¢ IOT ToRT0E OIOZ  CIRPTe LD
BIDRADPYOY.  2015-16 J¢ FIOT TROLENR FOWOLATOZ
BT FO  SoNYROT AW DWHRFNH QWD Wi
BAIRLADPHTI, MOIITBT TOBEITIONL TR PF0D0EE
DT QVPYTII, NIIFCRNT. 2014-15 Fe mIIY  ATO
QOODTYT TOWTS Wi CIPPY[E  @FT  BITRIDZHOY
BTG 2015-16 Je WITY DT FRR  DWHFNYTOB
i BOSCOALDZTON  ITRDATED.  ITRT  [eTONY
TWOLeDATOZ & ez, DINRY TBFT, YN TP
41 ésméc;ﬁ?ﬁ@ﬁ ®RT® 2015 00T BF0WT® 20158 ITn m%@
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TORTVE TTRDADRT BOW WOOWIT.  AWOoTON B3
FPBTOBOS XTF 0T O T0BNTOIREN TRAZROIVH)T O

20OTIT.
3 | QO® BANEES 2t | BeeRs P T3 283
xosﬁs OFNS CIna) lSlevwplalrat
ek (Sonwh) TRTOSR
41 e -2015 003 3 1000 123.000
e -2015
ATOWT -2015
2 41 00T RFOWT*— 4 1100 180.400
2015
AN 7 303.400

2015-16 ¢ mIIY [BFDT TIHD 7 SonY  @RHODY
WTRD (2R 2015 00T BFHOWT 2015) WBHONY e
3.03.400/-n$ X5FTT @m@samq VTSR ENTRIZTHROW,
8 T DDTRBRNTY  BEITITRODR ey D
TOWCLRN TEe TRWTOIREN TRAITLOBIRT  TOWRIODT),
TOOFEE JoNOeE Aewo (IWS) Q0D 1966 T 3(1) (i.1i.1ii)=,
WOQOHR, BIOFET Tonoed Xewo (B[NEF3T, A0NO0ZD &
BeQTD) DODI 1957 TJOH &R TIF MHOCITNTLED.

B38ReD:— 3

B: Aoowd, . X, ITOONT  ATWEFIID,  3.30°.0E3
TR BT P BT JRTE POIT AWHE 00D, 3.
o7, Fewd &Y, 993 IRIT 0D ¢ Fewoow, QIR
BET, WO BRINT FoDET  BROOT  JORNTY
WTDATE  CIPPTe  TDENRY  DOD. 8 FIBONIW,
QORWT  AWIY WP TOITYT  BURNTONE /BN
FOONFANF BFHORTOND  WTH0 807, TLPeOONPT Qw00
W0DFT NIF Jo g W FRRUIMIING TS 4
BoRT  BERT  LISONY  T[IFIFTTW), ICANPW  WYTIe
VIINYY TFLROTHNADRT 33 DY WOINYI, NVIXTON
BT ToMR A, 33D déodaiﬁ &@%g@m NNNOISADIN Y
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WORRROT  BPBR By TIT WO TTLTINTELO.
FIOF T TONOET Ao (IBB) A0DIONA 1966 T 0D
(24) S03 03508¢ FTFD IO ATOF T THJE :VOLLPTVE
BEONT BRTD 0IPT WHTET I TBTRO Wedodh VT
BRITOY  ATRTE  JOPIOH TR DRODTONPTBRE &
SRRV VHTT TIT AFEIMON  CSRPYTE  TYOIPOONT,
OPTO DBIFN BT BREMTIHY  D0WITHN  AFIRZGINT
STT AR QU0 mgasﬁ@da / RTFTT TROFNIE
TBONTIe HTO JPTTT ésdazgp BNT RBeIFD DI IS
QoD (24) B, YQOLATOEED. 33 Oed FIF SReJTIBMR
DROT  FIFT  SondeE Ao (SBS) ORI 1966 T
3D (LTI, wvQogra, FTFWS TONOCE Xewo (JNeF3Te,
QODOZED & WEYTD) NI 1957 TJoH R FWF

HOBPATEEO
R/~
SOINFD Tone IR TVHTOND,
BB TS Qoa8, donde."
8. In sum and substance, the charge against the

petitioner is that the petitioner has failed to take action against
the Warden for his mismanagement of the Pre-metric Boys
Hostel at K.R. Pete. It is also alleged that the Warden at
Pre-metric Boys Hostel, K.R. Pete has misutilised the grant
given for the hostel and it was also alleged that the said
misutilisation was in connivance with the petitioner. Before the
enquiry officer, four withesses were examined on behalf of the

Disciplinary Authority and several documents were marked by
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the disciplinary authority. At paragraph Nos.56 and 60 of the

enquiry report, the observation reads as follows:

"56. QI -8 20w WIOOR e "o, 11 DI 1289
LWNATT TEPRYY Tzd "o, 1, 8, 13 D) 168 T
QTRHENR 2,00 S0NVIOT; Tz oL, 2 =B 158 9y
DTHERD TR SONPIOT; T 30@3ZS 4T QTRHE T
30MYAOT TR T 0L, 170 QTRHE 20T [THOT
WIVEPFOTD  IDROAICONT. B T, 22T QWHE G
SOMPIOT WIWEY[OT TIRRRLRNTT Fxd 05, 18 )
3IBWT. JQOODTD,  WLWIOW  TEFONT. TR RO,
34TTT RSODZ, WEIVTOWD  ITROIGONT. A, T
RO, 3 RVOFHOTLR WY R0W  IWROAFT T
ﬁo&ﬁs 7, 9, 12, 14, 19, 21, 2300T 30, 32, 33, 35003
41ITBBNT 23 QTRHFNH  CIPIWN0T WEY PO
SWROAY. B RoZ 5, 10, 11 DI 20 T8 Ped [P,
QWR) DYBZTONT. o3T0F)TIe oed g TOITITR
sBReBTIEOZ VW SoNnnYon 41 QWHENT  FOWOP
A[Slows da;; 0%.3,03,400/— =0T @Q@ ng@e QY. BTAT
SRODVPT®  [eFE 201630, T.E.JR.2TBD wINO
20163Qcde  3.oTTHeONT),  WLTRT.  WeLRN 20T
O0R0T /20T WTIO NTTE SONYAOT wmggdomm el
FOSRERHN BOWORRRHOY,

60. RFFOT ©WRIZ %%wm 50@38 B.2.0.80°.9 HF.8.Q.
86 QT00T 05.08.1986T ©NFOT TNRWF LN SABOD ITLOD
BHI0TY  WR.AD.2008  40WT  AOTID,  SORETI,
2’09@?033;’0@5%; w%&@%w WWVRPNY DOWOTON LI TONT.
VOB WHTT WWITTD AROD’ BRONY  TEYTIOZ QD
SBRET TLODT), IOIPORST Wi &X TWRFITE JCBSONTOI
BRBIOIPNTG. TRTELON 333 [OOODZ, [P,
S{aplepplpiEsiclelay ejd@eww%oﬁam& 3037008, LIVWOT-3
POV TARHER  TWORY  FTO  ITOONTW),  FeOATRTI,
m‘aaaéé SOTNEROT), JRWFLDN B0 STTH w06
O3PPYTE  WTTS  JEIODY, IRROBDPweNde  wFIe B
BTN, STRTS TYoRY  IDRLWPTONIE BRFBRB
TONL  STRTTD T[EIODZ,  FOWOTTEY m@eﬁﬁ@ém‘{ Sinle)l
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BRZ WO BTROZ  JPFTIN wBNFLEIOW  FeVOT
PRIZ  WIITY ARWIGINT. TO  TFORTIT

!aﬁ
SORCTTLIONT), =N,  ODWOF-33Y INROINT
TOWORAT TRDTRSNTTY, mgamﬂ OdeDTN

STRETTJLIOND B[O IS -8 Q0W MO ETLRT
T, %9.48w0T Seg 33 30BTRNT Erielalow SoewHe
VTOONTTNQONRT  FOWWIIW T, W.10=80  Fevd,
Naplaly QUONTY, AVFLART  INF DN, B3I
TRWTP [ET  ADONTY,  B.8.70.2 TRV FOWORAT
erRm  Hedgdow  ROMS,  Feom B  DRTRAT
DERCSNN /STEBN,  B.L.e.I0TD DD 3.8.3°.203T
DRI 0P NN (admissions) =) BRBOD AT
VOTONY IRWF SNWS BT BB/TIT ... ARQYWNG e
STRETTLOR  SPOTWNVET.  WTTOE wd@eww%osm&
O30  BB.LITIH  DFP,  F.E.P.20IOR wBNBSRNT.
ARBR, daee%océ Slakic @gmg DTEOADT/OZ A
TROTTR) BJRVJELOD IAJOD  [TOONT), STPTI TLIONY
TVRDADPTOOT ATO  ITFOT  STEST DQOTS
BNIVRYTIOLOTD A%, TLEOWT W TFIT SRCTIIFL L.
JITN S VT FOWOTTE m@)dﬁ@m‘{ DB 13T
AOF, TOTVNNTD, SFOX DTWOOINY e 38 LeHTBONY,
QeEOFORNTI, %ér%fa%mf\zﬁo:'be AT BTERO  DRBELRORN
WRTTD JITOOL hed Q. STWTOOT & WWON T0IF

ejiew%oio (purely technical objection) e 3 wETH
Ctoladgictnlelay QeoF oI TR DYTWOLITD
NRVTHOHFTO0L Tz, WRPTIONWNT.  SnSe  JeYTJOE,
ATRLIRT  [RTOINY  Ded  IRAT vws  (legal
Inference flowing from the proved facts) STP&EL 9@
AEE AWITT, ] BODI[IC  DWOTHIHTVORN V0T
BRI OTNYY BRI, TO  Tpon  ARETINIB
[OTTVOBNY SRTTY  3.8.0.103W DB, 3.8.5°.2 TSN
ﬁérwéeﬁ‘raewésda@dm& AFZON TEWIOWONTG,"

9. The above findings of the enquiry officer are based
on the documents which were marked during the enquiry. A

perusal of the enquiry report indicates that there was sufficient
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material to prove the charge and based on the material on
record, the enquiry officer has rightly come to the conclusion
that charge No.1 is proved and charge Nos.2 and 3 are partly
proved. The petitioner was also given an opportunity by issuing
second show cause notice to explain findings in the enquiry
report. On considering the replies submitted by the petitioner
to the second show cause notice, the State has appropriately
imposed penalty of withholding two increments without
cumulative effect and recovery of a sum of Rs.1,51,700/- which
according to us is reasonable and proportionate to the gravity

and nature of charge.

10. The Hon'ble Supreme Court in Deputy General
Manager (Appellate Authority) and Others v. Ajai Kumar
Srivastava reported in (2021) 2 SCC 612 has made it clear
that unless and until it is shown that the enquiry conducted is
in violation of principles of natural justice and when its a case
of no evidence, only then the High Court would get jurisdiction
to interfere with the findings and penalty. The High Court would
not sit as an appellate authority, under judicial review, it would

only examine the process of decision making and it would not
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go into the correctness or otherwise of penalty imposed. In
that view of the matter, we are of the opinion that there is no
merit in the petition and accordingly, the writ petition stands

rejected.

However, learned counsel for the petitioner points out
that the petitioner had made representation dated 20.12.2022
(Anneuxre-R11), requesting the State Government to open the
sealed cover followed in her case with regard to her promotion
and to give effect to the decision of the DPC as the petitioner

has undergone the penalty and the penalty period is also over.

In that view of the matter, respondent No.1 is directed to
consider the representation dated 20.12.2022 (Annexure-R11)
if the petitioner is eligible according to seniority and if there is
no other impediment for promotion, pass appropriate order in

accordance with law within a period of eight weeks from today.

sd/-
(S.G.PANDIT)
JUDGE

Sd/-
(K. V. ARAVIND)

JUDGE
VBS/List No.: 1 SI No.: 7
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